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CENTRAL ADMINISTRATIVE TRIBUNAL 
LUCKNOW BENCH

O rig ina l im plication  N o.143/2009

This the 31®̂  day o f March 2009.

HON^BLE MR. M. KANTHAIAH, MEMBER (J)
HON^BLE DR. A.K. MISHRA, MEMBER (A)

H im na lin i  S inha, aged about 59 years W/o B r i je s h  

Kumar S inha , Resident o f 359/Katra Khudayaar Khan, 

Saddat G an j, Lucknow.

 ̂I ........A pp l ic an t .

By Advocate: Shri Praveen Rvimar.

Shri Ramesh Kumar Srivastava .

Versus.

1. Union o f In d ia  through General Manager,

Northern Railway, Baroda House, New D e lh i.

2. Ch ie f Works Manager, Northern Railway, Loco 

Wor^kshop, Charbagh, Lucknow.

3. Deputy Ch ie f Mechanical Engineer (D ie se l) ,

Northern Railway, Loco Workshop, Charbagh, 

Lucknow.

......Respondents.

By Advocate: S ri B.B. T ripath i fo r  Shri N.K.
Agrawal.

ORDER (O ral)

BY MR. M. KANTHAIAH. MEMBER (J)

Heard both s ides .

2. The a p p l ic a n t  has f i l e d  t h i s  OA w ith  a prayer 

to  quash the impugned order d t .  04.03.2009 (Ann.-A- 

1) passed by the Respondent No. 3 w ith  consequen t ia l

b e n e f i t s .



3. I t  i s  the case o f the a p p l ic a n t  th a t  Respondent

No.3 i s  ta k in g  steps fo r  implementing the punishment

even w ithou t o f  h is  appeal and as such, he

f i l e d  t h i s  OA ch a l le n g in g  the impugned order 

d t . 04.03.2009.

4. Counsel fo r  respondents ra ise d  o b je c t io n

ag a in s t  the same, s t a t in g  th a t  the a p p l ic a n t ,  has 

not a v a i le d  the s ta tu to ry  remedy o f appeal and f i l e d  

OA.

5. In  view o f the above c ircum stances , OA is

d isposed o f w ith  an obse rva t ion  th a t  in  case the 

a p p l ic a n t  p re fe r^  an appeal a g a in s t  the impugned 

order d t .04 ,03 .2009 w ith in  the s t ip u la t e d  t im e, the 

a p p e l la te  a u th o r i ty  i s  d ire c te d  to  cons ider and 

d ispose o f the same w ith in  a pe r io d  o f  two months 

from the date o f supply a copy o f t h i s  order, w ith  a 

reasoned order as per r u le s .  T i l l  then the minor 

p ena lty  to  recovery imposed upon the a p p l ic a n t  s h a l l  

be kept in  abeyance. No cos ts .
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. A.K. MISHRA^(DR. A.K. MISHRA)*  ̂ (M. KANTHAIAH)
MEMBER (A) MEMBER (J)
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